FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF HANUNG FURNISHINGS PRIVATE LIMITED (under CIRP)
RELEVANT PARTICULARS

Name of corporate debtor Hanung Furnishings Private Limited

Date of incorporation of corporate 13.05.2002

debtor
Authority under which corporate debtor [RoC- Delhi
is incorporated / registered
Corporate Identity No  Limited Liability |U17211DL2002PTC115344
Identification No. of corporate debtor
Address of the registered office and $-384, Panchshila Park, Ground Floor, New Delhi-
principal office (if any) of corporate 110017

debtor
Insolvency commencement date in 20.11.2025

respect of corporate debtor (Date of receipt of order by IRP: 25.11.2025)
Estimated date of closure of insolvency |19.05.2026

resolution process
Name and registration number of the Name: Vimal Kumar

insolvency professional acting as Registration No.

interim resolution professional IBBI/ IPA-002 / IP-N00995 / 2020-2021 / 13236.
Address and e-mail of the interim Address: V 1104, The Hyde Park, Sector 78,
resolution professional, as registered  [Noida, Uttar Pradesh, 201301.

with the Board Email: maidvimal1 @rediff.com

Address and e-mail to be used for Communication Address:

correspondence with the interim Mavent Restructuring Services LLP.

resolution professional S-376, Panchsheel Park, New Delhi 110017
Email: cirp.hanung@gmail.com
Last date for submission of claims 09.12.2025
Classes of creditors, if any, under Name the class(es)- Not Applicable
clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional
Names of Insolvency Professionals
identified to act as Authorized
Representative of creditors in a class
(Three names for each class)

(@) Relevant Forms and Weblink :https://ibbi.gov.in/en/home/downloads
(b) Details of authorized
representatives are available at:
Notice is hereby given that the National Company Law Tribunal, New Delhi Bench - VI has ordered the
commencement of a corporate insolvency resolution process of the Hanung Furnishings Private
Limited on 20.11.2025 (date of receipt of order to IRP is 25.11.2025)
The creditors of Hanung Furnishings Private Limited, are hereby called upon to submit their claims
with proof on or before 09.12.2025 to the interim resolution professional at the address mentioned
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to
actas authorised representative of the class [specify class]in Form CA.- NotApplicable

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Vimal Kumar

Interim Resolution Professional of M/S Hanung Furnishings Private Limited

IBBI/ IPA-002 / IP-N00995 / 2020-2021 / 13236

AFA valid upto 31.12.2026

Communication Address: Mavent Restructuring Services LLP,

Date: 28.11.2025 $-376, Panchsheel Park, New Delhi-110017
Place: New Delhi Email: cirp.hanung@gmail.com, maidvimal1@rediff.com
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FINANCIAL EXPRESS

FRIDAY, NOVEMBER 28, 2025

OFFICE OF THE RECOVERY OFFICER-II
DEBTS RECOVERY TRIBUNAL-Il, DELHI
4" FLOOR, JEEVAN TARA BUILDING,
!FARLIAMENT STREET, NEW DELHI-110001

Under the provisions of Second Schedule of Income Tax Act, 1961
E-AUCTION SALE NOTICE

Dated: 20.11.2025

T.R.C.156/2022
THE HOUSING & URBAN DEVELOPMENT CORPORATION LTD.
V5
THE MATRAJ VIHAR COOPERATIVE GROLUP HOUSING SOCIETY LTD.
"ORDER"
A5 per my ordes dated 20011,2025, the under mentioned properies will B sold by
public e-auction sale on 15.01.2026 in the said Recovery Cerificate:-
The auction sale will be "onling e-Auctioning” through website
hitps:iwww. bankeauctions.com
Date and Time of Auction: 1501, 2026 between 03.00 pm and 04,00 pm
(With extensions of 5§ minutes duration after 04:00 pm, if reguired}

DESCRIPTION OF PROPERTY

Lot Reserve Price | Earmest Money
Na. Description of Property {in Rs.} Dapasit (EMD)
{in Rs.)
1. Flai no. 311-A at plof no. 67, Natraj | Rs, 121 croses | Rs 12,910,000~
Apariments, Patpar Gang, Dalhi-110082
- lcovered Arep-S6B3sqemirs) L 1 -
2 Flat no. 311-B at phot no, 67, Natraj Rs, 1.0% crores | Rs. 10,70, 0000

Apariments, Patpar Ganj, Dathi-110092
(eovered Ares-g5 82 Sg.mirs. |

] Flat ne, 312-A at plat no, 67, Nalraj
Apariments, Patpar Ganj, Delhi-110082
(coverad Ares-56 83 sq.mirs |

R 1. 2terores | Re 42, 10,0000

4, | Flating, 312-B al plot ng, 67, Matraj R, 1.07 croces | Fe 10,7000/
Apariments, Patpar Ganyj, Delni-110092
tcovered Area-85 B2 sg.mirs ]

5. | Flatng, 31354 al plod ne, 67, Matraj Rs 121 crores | Rs.42, 100000

Apariments, Patpar Ganj, Dathi-110042
{covered Areg-96 55 sg.mirs.|

g, Only those Bdders haldeng valid wser 1D & Password and confinmed payment of
ENMD through demand draftpay order shall be eligibds to padicpate inonfne e-auction

8. Tha prospactiva buyer may inspect the site on 23.12.2025 and 24.12.2025 from
10.30 AM to 04,00 PR

10. The interested bidders, who hiave submitted their bids not bedow the resene price
by 13.01.2026 in Ihe office of the Recovery Officer-li, DRT-II, Delhi, shall be
eligible to participate in the e-auction o be held from 03.00 PM to 04.00 PM on
15.09.2026. In case bid & placed 0 e st S minuies of e closing e af the
auction, the closing time will automatically get extended for 5 minutas.

11. The bidders shall improve their offér in muitiples of Rs. 2,000,000/ (Rupees Two
Lac Only for gach lol separately)
12. The unsuccessiul bidder shall 1ake the EMD diracthy from the Office of Recovery
Officer-ll, DRT-I, Dedhiimmadsately on closure of the e-auclion sale procesdings
13, The Successful'highest bidder shall have to prepare-and deposit Demand
Drafl/Pay Ordar for 25% of the bidisale amodind, after adyusteng the EMD, favoning
Recovery Officer-ll, DRT-I, Delhl, Ale TR.C. 15612022 by next bank working
day e, by 04,00 PMwath this Tribunad, Failing wwhich the EMD shall be forfeited.

14.The successiulhighes! bidder shall deposit, through Demand DrafiPay Order
favoring Recovery Officerdl, DRTHI, Delhi, Ale T.R.C. 156/2022, the balancs
75% of the sale procesds before the Recovery Officer-ll, DRT-II, Delhi on or bedore
15th day from the date of auction of the property, exclusive of such day, or if the
16th day be Sunday or other haliday, then on the first office day after the 15th day
alongwith the poundage fee (@ 2% upto Ris.1,000 and @ 1% on the excess of such
gross amount over Bs, 1,000% in favour of Regisirar, DRT-II Dedhi, {In case of
deposit of balance amouni of 75% through post the: same should reach the
Recovery OMficer as above), In case of defaull of payment withén the prescribed
penod, the property shall be re-sold, afier the issue of fresh proclamation of sale.
The deposil, after defraying the expenses of the sale, may, if the undersigned
thinks fid, be forfeited to the Govermnmant and the defaulling purchaser shall forfait
all clalme o the property o toany par of the sum forwhich it may subseguently be sok

15, CHFI'CH Bank is directed to serve the Sale proclamation on C0s through Dast
spaed post, coureer and by alffication al the conspicuous gartal the proparly and by
bieat of drum in its vicinity and a copy of the same be placed on the notice board of
At Tribunad

16, Sake prociamation be also published m the Newspapers in English as well 25 n
vernacular language. having adequalely wids circulationin the area.

1T.CHFVCH Bank Is direcled to confirm the publication of advertisement in the
Mewspapers and orginal procfs of the pubcation be filed before next date of hearing.

18.The undersigned reserdes the right io accept amy or reject all bids, if not found
acceptabla or to postpone the auction at any time without assigning any reason
whatsoever and his decision in this regard shall be finak,

SCHEDULE OF PROPERTY

Terms and Conditions

1. The aucban sale will be Tonling through e-auction” through websile poral:
https:eww bankeauctions com

2. The EMD shall be paid either through Demand Draft'Pay Order in favour of
the "Recovery Officer-l, DRT-II, Delhi-Afc T.R.C, 156/2022", The sax] Demand
Draft'Pay Order qua EMD, alongwith self-attested copy of idantity (voter -eard!
driving licenselpassport), which ‘should condain the address for fulure
commumication, and self-attested copy of PAM card, and in the case of company,
copy al mesodution passed by the board members of the company or any olber
document confirméng representation/attomey of the company also, must reach
the Office of the Recovery Officer-ll, DRTHI, Delhi latest by 13.01.2026 beforae
4.00 PM. The EMD or orginal proof of EMD received thereafter shall not be
considered, Inaddition, the bid form anpexed duly filled should also reach as
perthe aforesaid timing.

3. The emvalope cordaening EMD, along with details of the sender, Le. addrass,

e-mall 10 and mabiie number, ete,, should be super-seribed "TRE No 156/2022",

. The property is being sold on "as is where is basis and as is what is basis”™.

6. The bidders are adwsed o go throegh the podal btips:lwww. banke
auctions.eom for detailad terms and conditions for e-auction sale before
subamilting (heeir bids and taking part in the e-avction sale procesdings andlor
Contact Sh. Prashant Kumar Panigrahl, DGM (LaW),' HUDCO Bhawan', Core-T A,
India Hahitat Centre, Lodhi Road, New Delhi-110003, Mabile No. TRSB047979

6. Prospective bidders are required o register themsalves with the portal and obtain
login 1D and Password well in advance, after deposif of EMD, which is mandatony
far bidding in the above e-auction, from C-1 India Pvt, Ltd,, Gulf Petro Chemical,
Plot Mo, 301, 1" Floor, Udyeg Vihar, Phase-ll, Gurgaon -122003, Haryana,
Contact Person: 5h. Mithalesh Humar, Assistant Manager, Mobile MNo.
TOB0804466, E-mall ID: mithalesh kumarn@clindia.com & delhi@elindla,
com, support@bankauctions.com.

T Tz Inferested biddors miy avad onlme radming on a-aucton, afler deposit of EMDY,
from C-1 India PvL Lid., Gulf Petre Chemical, Plot Mo, 301, 17 Floor, Udyog
Vihar, Phase-ll, Gurgaon-122003, Haryana, Contact Person: Sh. Mithalesh
Kumar, Assistant Manager, Maobile No, TOBEDED4466 E-Mail ID: mithalesh,
kumar@ciindia.com & delhi@ciindia.com, supportifibankauctions.com.

i

Lot Dascription-of the Revenue | Details of any| Claims, if any,
Mo, property to be sold assessed| encumbrance| which have bean
upon the |  to which put forward to
property PWF"I"-'.'!" the property,
or any i% liable and any other
part known particulars|
thereoi bearing on its
nature and walue
1. |Flatno, 311-Aat plotno. 67,
Blatra] Apartments, Mot known Mot krown Mot knoem
Patpar Ganj, Drelhi-110052
foovered Area-096.85 5q.mirs. )
2. |Flatno. 311-8 at plod no. 67,
Mairaj Apartmients, Motknown| Mot known Mot known
Patpar GZanj, Delhi-110092
{cowered Area-05 82 sq.mirs.)
3. |Flat no. 312-4al phol o, B,
Matraj Apartments, Motknown| Mot known Mot known
Patpar Gan|, Delhi-11005:2
{covered Area-96.83 sq.mirs. )
4. [Flatno, 312-B atplotno. 67
Matraj Apartmenis, Mot known Mot known KMot known
Patpar Ganj, Delhi-110052
foovinad Area-05 82 50.m1rs. )
5 |Flatno. 313-Aaiplot 67
Matraj Apartmants, Motknown| Mot known Mot known
Patpar Ganj, Dalhi-1100%2
icovered Area-96, 55 sg.mirs.)

Matter be listed on 03,12.2025 for filing affidavit of service of E-auction sale notice
with proafs of service (including frack results gua speed post and couries) and dasti,
original proofs of publication in newspapers and wider pubficily imcluding wabsite for
thi: purposes of e-auction, Vaalsalya Kumar)

Recovery Officer-11. DRT-1. Dkelhi

.
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“EEN Kotak Mahindra Bank Limited

Registered Office: 27, BRC, C=27, G Elock, Bandro Hurla Complax, Bondro (Easi), Mumbai - 400051

Branch Office: 2nd Floog Ambodeep building, K& Morg, Comnaul Flece, Dwelhi 110001
Corporole [dentity Number - L&5110MHI985FLC0ZE13T

POSSESEION ROTICE
Motice Regarding Possesskon of Immovable Property w's 13(4) of SARFAES] Act. 2002 r'w.
Rude E [1} of Sacurity Interest (Enforcemant) Rules, 2002
Whereas, Tha undarsigned being the Authansed Officer of Mis. Kiolsk Mahindra Bank Lid. undar
seturfsation and Reconstruction of Financal Assets and Enflorcement ol Securty inlerest del, 2002 (54
of 2002 and in exarcise of the powers confierred under sachions 13 {121 read with Rule 1 of the Sacurity
Irbirest (Ertorcement) Riles, 2002 issued & Demand Mobcs datad 20h Sugus!, 2025 caling upon tha
pares (1.} Mis Glrdhar Lal Keshay Kumar (Borrower) [2.) Mr, Abhishake Kumar Jakhodis
(“Guarantor and Mortgagor''); (3.} Ms. Kiran Devi Jakhodia " Guarantor and Mortgagor™); (4. Ms.
Kavita Gool ("Guaranior and Morgagor"y and [5) Ms. Anjali Agarwal  ("Guaranior and
Morigagor") to repay the amourtmentionad in the notice being R 2, 02,60,639. 81 {Rupees Twa Crone
Two Lakh Sixty Thousand Six Hundred and Thirty Nine and Paisa Eighty One Only) culstending as
i 184 Alig 2025 ledeter willy furller interest and cther charges hessan & the donfractudl rates upon
thea foating of compound imerest fom 2nd August. 2025 1if it's realzation autsianding amount”) withan
B0 iy Irorn e dabe of he said Damand Nalice
The eforemeantoned Barowen Guaraniorz)Maorgagoris) hening filed 1o rapay the amaurd, nofice is
Pty qivan 1o fhe barrowerguararlonmangager and (e putdic n general that the undersicned has
tefan symbolc pessession of e property descrbed hereen below in exarcse of powess confered on
hirm uncer Sectan 13d) of the SARFAES! Al read wilh Rule 8 Secunily Interes] Enforcement Riies,
2002 pnihis 25th day of Movember of the year 2025,
The afcrerentioned BorowerGuarantonsiMargagon(s) in particular and (he pubilc in ganeral s
haraby caulicriad not ta daal with the praperty and any deafings weh the propery will b= sebjact bo the
charga of M5, Kalak Mabindra Bank L. for an amount ol RS, 2,02,60,629.81 {Rupoes Twe Crora Two
Lakh Sixty Thousand 3ix Hundred and Thirty Nine and Paisa Elghty Gne Only) cutstanding as on
1=t Aug 2025 and inlerest therean.
The BorowerGuaranianis Whargagons) attenbian i invited bo provisions of sub section (8] of Saction 13
of tha Acl in raspect of lime avalable, Ioredeam the secured sssals
Description of the Immovable Property
Property caned by Abhishake Kumar Jahodi, Kiran Devl Jakbadia; Kaita Goel and Anial Agareal
All that piace and parcal of prapesty Housa Mo 15824} buit over pial Ko 4 admsaasuwing 11519 59
Maters forming partof prameses Mo, 15052 (akd Humber 155560 sHusted & Chdl ines Kanpur oaned by the
marigagors iogetherwith all axistng buildings snd stniciures theseon buildings and sirucheres as may ba
eruchediconstructed thers on any tme froenfafier (he date of respective mongages and ak addbions
tharato and &l figtures and fumibures and plart end machinery aftached to tha earih, permanenlly
fastered o anylhing aflached o Me eanh bath presant and fsture, Baurded a5 under; Momh by House
Mo, 15782, private Ma. & South by Howsa Mo 1582 private Mo3, Eest by ; 750 meters wite road, West
by s Mali
First and eaclusive morgage charpa on immoweable gropafes beng land and bulding manfoned
abrpwe silaled 3 15087 Parmal Bangur in he narme of Shkiskake Kemar Jakhodia, Kiran Devl Jakhoda,
Kawita Goal end Anjali Agarwal

Beta: 25th Mow, P25, Place: Kompur For Kalok Mohindra Bank Lid., Authorieed DRicer

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation § of the Insolvency and Bankruptey Board of India
(Insalvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. [Hame of corporate dobtor [Hanung Furnishings Private Limiled |
(2 |Date of incoeporatan of carparate 13.06 M0 |
{debdor

lindiaShelter

B-3/10, DEEKAY TOWER, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOW - 226010

OF SECURITY INTEREST ACT, 2002

NAGAR, LUCKNOW - 226010

INDIA SHELTER FINANCE CORPORATION LTD.

Home Loans Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.
Branch Office: 621/38, W2 JUHI KALA, 1ST FLOOR, NEELAM COMPLEX, KANPUR - 208027, NEAR SACHAN GUEST HOUSE ,

PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

[UNDER RULE 8(6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002] NOTICE FOR SALE OF
IMMOVABLE PROPERTY/S MORTGAGED WITH INDIA SHELTER FINANCE CORPORATION (ISFC) (SECURED
CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT

Notice is hereby given to the public in general and in particular to the borrower(s), co borrower/s and guarantor(s) or their legal heir/s
representatives that the below described immovable property/s mortgaged/charged to the Secured Creditor, the possession of
which has been taken by the Authorized Officer of ISFC (secured creditor), will be sold on 30-December-2025 (on “AS IS WHERE
1S”, “AS IS WHAT IS” and “WHAT EVER THERE IS” basis for recovery of outstanding dues from below mentioned Borrowers, Co-
Borrowers or Guarantors. The Reserve Price and the Earnest Money Deposit is mentioned below. The sealed envelope containing T
the EMD amount for participating in Public Auction shall be submitted to the Authorized Officer of ISFC on or before 29-December- ;
2025 till 5 PM by EMD /Payment will be DD/ Cheque / RTGS/NEFT at Branch/Corporate Office. 621/38, W2 JUHI KALA, 1ST
FLOOR, NEELAM COMPLEX, KANPUR - 208027, NEAR SACHAN GUEST HOUSE , B-3/10, DEEKAY TOWER, VIBHUTI KHAND, GOMTI

BEFORETHE HON'BLE NATIONAL
COMPANY LAW TRIBUNAL
GUWAHATI BENCH

Summons under Rule 34 of the National
Company Law Tribunal Rules, 2016 read with
Order V Rule 20 of CPC, 1908 for substituted

service of summons.

CP(IB) /22/GB/2025
CANARA BANK

- Versus -
MRS LALREMSIEM

MRS LALREMSIEM
Jim Blessing Home, Sangaiprou, Mamang
Leikai, Airport Road, Imphal, District-

Loan Account No. and Name of
Borrower(s)/ Co- Borrower(s)/
Guarantor(s)/Legal Heir(s)/Legal Rep.

Date Of
Demand Notice
Amount As On Date

Imphal West, Manipur-T95001

Type of Possession
(Under Constructive/
Physical)

Reserve Price,
Earnest Money

Alternative Address
M-2, lim Plaza, Local Shopping Complex,

MR./ MRS. ANNAPURNA ASTHANA W/O
MANOJ ASTHANA, MR./ MRS. MANOJ
ASTHANA S/O GANAGA SHARAN
ASTHANMR./ MRS. SHUBHAM ASTHANA
S/0 MANOJ ASTHANA
HL11CHLONS000005080325/AP-10192908

Only)

12-Aug-2025 Rs. 2242503/-
(Rupees Twenty-Two Lakh Forty-
Two Thousand Five Hundred Three

Opposite Kerala School, Vikashpuri,

Wew Delhi-110018

Whereas, CP(IB) No. 22/GE /2025, was listed
before the Hon'ble NCLT Guewahati Bench
on 18.11.2025 and the Financial Creditor
was directed to take substituted service of

Rs. 21,07,000/-
Rs. 2,10,700/-

Symbolic
Possession

South-Property of Others

Description Of Property: All Piece And Parcel Of Plot No. A-11,Khasra No. 1602 Min, Area 95.260 Sq. Meters, Vill- Bhauli, Paragna-
Mahona,, Tahsil- Bkt, District- Lucknow,226201 BOUNDARY: - East-Pot No.10, West-Vacant Plot No.12, North-Road 25 Ft Wide,

summons upon you in accerdance with Rule
34 of the National Campany Law Tribunal
Rules, 2016 read with Order V Rule 20 of CPC,

MR./ MRS. NIRMALA W/0O HAJARI
PRASAD, MR./ MRS. ROHIT KUMAR S/O
HAJARI PRASAD AGRAHARI
HLINSVLONS000005134059/AP-10310324

Hundred Ninety-Two Only)

12-Aug-2025 Rs. 1101592/~ (Rupees
Eleven Lakh One Thousand Five

1908 and also vide Order dated 18.11.2025
passed by the Hon'ble NCLT Guwahati Bench
as the Personal Guarantor /Respondent to
the Corporate Debtar M/s North East Fin

Symbolic
Possession

Rs. 12,00,000/-
Rs. 1,20,000/-

Other Property, West-Other property, North-Road, South-Property Of Shani

Description Of Property: All Piece And Parcel Of Chak No. 1297, Arazi No- 2102 Mi, 2103 Mi, 2112Mi, 2113 Mi, Area 55.76 Sq.
Meters Mauza- Pilkichha, Pargana-Haweli, Tehsil-Shahganj, District-Jaunpur, Uttar Pradesh Pin Code-223104 BOUNDARY:-East-

Sarvice Private Ltd on the basis of the above
noted Petition filed by the Financial Creditor
under Section 95 of the 1BC, 2016 is hereby

MR./ MRS. SHILA SAVITRI W/O MR. SHIV

S/0 SHIV SHSNKARMR./ MRS. SHIV
SHANKAR S/0 MR.RADHEY SHYAM
LAFZVLLONS000005091831/AP-10217818

Seven Only)

12-June-2025 Rs. 1655377/~
SHANKAR, MR./ MRS. VINOD KUMAR GUPTA| (Rupees Sixteen Lakh Fifty-Five

Thousand Three Hundred Seventy-

taken by way of Publication through widely
circulated newspapers.

You are therefore, directed toappear befora the
Hon'bie NCAT, Guwahati bench on 1012 20253
10.30am elther parsonally ar througha Counsel

Symbolic
Possession

Rs. 16,00,000/-
Rs. 1,60,000/-

Description Of Property: All Piece And Parcel Of Gata No 1299, Area Admrasuring 33.49 Sq Mtr (360sq. Ft.) Gram Belsar Pargana
Dikshir Tehsil Tarabganj Gonda Up 271401Boundary:-East-vacate Land Of Jagdamba Pandit , West- Vacate House & Tin Sade Of

along with objection If any. Copies of the

..... Botitioner / Finanial Creditar

.. Bezoomdent / Personal Buarantar

Qasim, North- 5 Mtrs Kachha Rasta , South- Land Of Munna Wari

Mr./ Mrs. Mamta Jaiswal W/o Radheyshyam
Jaiswal, Mr./ Mrs. Radhay Shyam S/o Kallu

08.07.2025 Rs. 992906/- (Rupees

Symbolic
Possession

Rs. 12,00,000/-
Rs. 1,20,000/-

petition along with all documents/Annexures
had already been sent to you in your correct
recorded address. Hewever, for exiraladditional
copies, you may contact Senior Manager, Si

Form No
|See Regulation-33 (2)]
By Regd. A/D, Dasti Falling which by Publication.

OFFICE OF THE RECOVERY OFFICER-I/I

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
1st Floor SCO 33-34-35 Sector-17A, Chandigarh
(Additional space allotted on 3rd & 4th Floor also)

DEMAND NOTICE

NOTICE FOR SETTLING A SALE PROCLAMATION UNDER RULE 53 OF THE
SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE
RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993,

RC/207/2024 UNION BANK OF INDIA Exh No. 413
Versus 31.10.2025
To. SH. NARENDER KUMAR

(CD1) Sh. Narender Kumar Son of Sh, Thath Singh Resident of Village
Rajound, Tehsil Rajound, Distnct Kaithal Haryana. -
(CD 2) Ms Rita Daughter of Sh. Thath Singh, Resident of Village Rajound,
Tehsil Rajound District-
(CD 3) Sh. Surender Kumar Son of Sh, Thath Singh, Residant of Village
Rajound, Tehsil Rajound, Disinct-
Whereas you the was ordered by the Prasiding Officer of DEBTS
RECOVERY TRIBUNAL CHANDIGARH (DRT 2} who had issued the
Recovery Certificate dated 13/0272024 in OAMG08/2018 to pay o the
Applicant Bank{z}Financial Institution{s} Name of applicant, the sum of
R3.1216798 (Rupees Twelve Lakhs Sixteen Thousands Seven
Hundred Ninety Eight Only) along with pendentéllite and future interest
@ 6% w.e.f. 07TI07/2018 till realization and costs of Rs.15005 ( Rupees
Fifteen Thousands Five Only ), and whereas the said has not been
paid, the undersigned has ordered the sale of undermentioned
immovable / Immoveable property.
2. You are hereby informed that the 031212025 at 10.30 A.M. has been
fixed for drawing up the proclamation of sale and settling the terms
thereof. You are requested to bring to the notice of the undersigned any
encumbrances, charges, claims or liabilities aitached to the said
properties or any portion thermeof,

Specification of property
Agriculture Land measuring 51 Kanal 7 Marla i.e. 641875 acre (a) Land
measuring 1 Kanal 16 Marla (in equal share) i.e. 36/307 share in land
measuring 15 Kanal 7 Mara comprised in khewat no.245/187, khatoni
no. 485, ract no45, killa no.21/2, 22, 231, ract. no.986, killa no.(1-0)
(b} Land measuring 0 Kanal 11 Mada [all in equal share) i.e. 11/98 share
in land measuring 4 Kanal 18 Maria comprized in khewat no. 555/461,
khatoni no, 880, rect no.45, killa no.21/1 () Land measuring 7 Kanal &
Marla (i.2. land measuring 5 Kanal 11 Marla of Narender and Surender
and land 2 measuring 1 Kanal 15 Mara of Rita representing 1451432
sharas in land measurng 71 Kanal 12 Marla comprised in khewal no
TTEE5E, khatoning, 1485, recing. 39 killano. 1,10, 11,12, 19, 20,21, 22,
25 (d) Land measuring 41 Kanal 14 Marla (all in equal share)} i.e.
B34/6957 share in land measuring 347 Kanal 17 Marla comprizsed in
khewatno 778657, khatoni no. 1487, rectno. 25, killa no 25, rectno 26, killa
no.21, rect.no 38, killano. 11, 12, 13, 174, 15,96, 17, 18, 19,20, 21, 22, 23,
24, 25 rect, no.39, killano.92, 23, 24, rect. no. 40 killano. 501,12, 13, 14, 15,
16, 20, rect, no.41, killa no.24, 25, rect. no 44, killa no.10, rect. no.45, killa
o6, 7, 14,1511 17, 232, 24, rect. no. 46, killa no.24 and 25, rect. no 55, killa
no.d and 5, rect, no.56, killa no. 1, 2, 3, rect. ne.60, killa no.d, 5, rect, no.B1,
kitla o1, 211 situated at village Rajound, Disit Kaithal vide jamabandi for
tha year 2013-2014 inthe nameof CDNo. 1to 3.
Given under my hand and the seal of the Tribunal, on this date:
31M0/2025 Recovery Officer

3 Aarthorty under which corparate debtor | FaC- Dekh
is incarparated ! ragisierad

4, |Corporate lgentity Mo Limited Liability {17211 DL202PTE 1 55344
Iderdification Mo, of campoarate debdor

(3. |Addeess ol e registensd afice and

3-384, FanGhahila Fark, Growsd Foor, léw Dalhl-

prncipal oifsce oF am of coeporats 110017

| debioe
-'!:I Insofvency commencement date in 20011 24020

respect of corporabe dehbar {Diate of recedpt af pedar by IRP; 25,11, 2025}
(7. |Estmated date of clasure of insahency

15.05 2026 |

| | s luan process

(0. [Mame and rogestralion number of the

1 Insvency professsonst acting as
imerim resolutan professaong

(9. |Address and e-mall of the inberim

{ resalution protessional, &5 repstered
with 1he Boand

{10 | Addvess and &-mall to De used far
comespiiience with the inerim
resalutian professkinal

Mama: Vimal Kurmar

Reiskration ha

IBEY IPR-002  IP-RO0ASS ¢ J020-2021 £ 13236
fdldress: V1104, The Hyde Park, Secior 78,
Molda, Uttar Pradesh, 301301

Email; maddvimal 1 creddf. com

Cammisnication Address

Mavent Restracturing Services LLP

5-37B, Panchsheel Park, New Dalhi 1706077
{Eimail; cirphanungis gmail.com

05,13 M2% |
Mame the clasaiasi- Mot Apnlicahle |

{11, |Last daie for submission of claims

12, (Classes of credifoes, (Farmy, unider
clause (b of sub-spetian (BA) of
sachon 21, ascertamned by thaimerim

| resolutsn prolessansl

{13 |Mames of Inzoivency Professionals M
idantdind to act a5 Authorized
Repoesentative al creditors in 3 class

| |(Theee names for 2ach class)

{14, |{a] Ralvant Fomms and

| (o) Detads of aulhorized

| ___|representatives are avakable 4 — ]

Mobce = hareby given that fe Matons Company Las Tibunal, hess Dedls Banch - VI has ardered the

commancement af a coeporate mselvency resolubion prosass of the Hanung Furndshings Private

Limited on 20,11, 2025 (date of roceipt of order ta IRP is 25,11, 2025)

The credibors of Hanung Furnkshings Privale Limibed, are heretry called upon to submet ther dalms

with proof on or befora 0992 2025 4o the-indarm resclution professional af the addrass manficned

e iy Mo, 10

Tha financial craditars shall submit fheir claims with prood by alectronic means only. 4l other creditors

oAy sLbim e claims wilh pecadl impesson, by poson by Blecinonic means

& fnandal cradilor belonging bo'a class, as lisled sgainst tha entry Mo, 12, shall indicata s chooce of

aulbanasd repretantalive from among the Bree nsabsency pralessionals lEted apainsl entry No13 o

&ci g5 authorisec raprasentative of the class [spacify class] in Form CA - Kot App lcable

Submizsion of (e or miskeading proals of claim shad attract penallies

Wesblink :hitps:/ibbi gov.inenhome/downl cads

Si.
Wimal Kurnar

Inkariem Resolution Professional of M5 Hanung Furnishings Private Limited
IBEY |PA-OC2 { IPNOOGAS5 { 20@0-2021 { 13236

AFA vakd uplo 31128056

Communication Address: Mavent Restructuring Services LLP,

5376, Panchaheal Park, Mew Delré- 110047

Email; cip hanungi@omal com, maideimal Vi@red® com

Date: 20.11. 2025
Flace: New Delhi

The Federal Bank Ltd. §Z=0]3:7:1H:7:1)'/:4

Federal Towers, 3rd Floor Zonal Office,  RYNIISTARIE: FYARTEPHOEY
2/2 West Patel Nagar, New Delhi-110008
E-mail: ndcy@federalbank.co.in Regd. Office. Alwaye, Kerala

NOTICE FOR PRIVATE SALE OF GOLD

Motice is hereby given for the information of all concerned that Gold Omaments
pledaed In the following Gold loan accounts, with the under mentioned
branches of the Bank, which are overdue for redemption and which have not
been regularised so far in spite of repeated notices, will be put for sale in the
branch on or after 15/12/2025 as shown below:

Prasad, Mr./ Mrs. Mohan Jaiswal S/o Kallu
Prasad, Mr./ Mrs. Legal Hier Of Rohit
Jaiswal S/o Kallu Prasad, Mr./ Mrs. Kallu
Prasad S/o Bhagauti Prasad
HL11SVLONS000005114071/AP-10268438

Nine Hundred Six Only)

Nine Lakh Ninety-Two Thousand

Hemanta Das, Canara Bank, ARM Branch, 2nd
Flaor, Dee Bee Grande, Panjabari Road, Six
Mile, Gawahati- 181022, Asszam or contact in
his registered phone number-1002291369,

South: 12 Ft wide Road

Description Of Property: All Piece And Parcel Of Khasara no.516-5 &516/22 Bhukhand no. 62 A area measuring 300 Sq. ft Haider
Ganj Jadid Word Balak Ganj Pargana Tahsil & Dist-Lucknow BOUNDARY: East: Plot no. 110. West: Plot no. 10 North: Plot no.72.

email id- ch1259 @ canarabank.com

MRS. CHANDANI MISHRA W/O SHIV
SHANKAR MISHRA, MR. SHIV SHANKAR
MISHRA S/O LAL JI MISHRA
HLRBCHLONS000005102832/ AP-10245512

Hundred Six Only)

14-July-2025 Rs. 742906/- (Rupees
Seven Lakh Forty-Two Thousand Nine| Possession

Symbolic |Rs. 8,00,000/-

Rs. 80,000/-

Mishra

Description Of Property: All Piece And Parcel of Property Gata no .1258 , Measuring Area 253 Sqr. Mtr out of 1.309 Hectare in
respect to Village Deum Purab , Pargana Sadar , Tehsil Lalganj , Dist. Partap Garh U.P BOUNDARY:- EAST:- Deumpurab to Pure
Shiv Gulab Road 8 to 15 Feet wide WEST:- Ansh Number Haza NORTH:-Khet Sunil Kumar Mishra, SOUTH:-Khet of Shrawan Kumar

Terms and conditions:

submitted to the company.

No.+9198184 60101

Date: 28.11.2025
Place: LUCKNOW, KANPUR, GONDA

1) The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the Branch/Corporate Office:
Branch Office: 621/38, W2 JUHI KALA, 1ST FLOOR, NEELAM COMPLEX, KANPUR - 208027, NEAR SACHAN GUEST HOUSE , B-
3/10, DEEKAY TOWER, VIBHUTI KHAND, GOMTI NAGAR, LUCKNOW - 226010. between 10.00 a.m. to 5.00 p.m. on any working
day. 2) The immovable property shall not be sold below the Reserve Price. 3) All the bids/ tenders submitted for the
purchase of the above property/s shall be accompanied by Earnest Money as mentioned above. EMD amount
favouring “India Shelter Finance Corporation Limited”. The EMD amount will be return to the unsuccessful bidders
after auction. 4) The highest bidder shall be declared as successful bidder provided always that he/she is legally qualified
to bid and provided further that the bid amount is not less than the reserve price. It shall be the discretion of the Authorised
Officer to decline/ acceptance of the highest bid when the price offered appears inadequate as to make itinadvisable to do so.
5) The prospective bidders can inspect the property on 25-December-2025 between 11.00 A.M and 5.00 P.M with prior
appointment. 6) The person declared as a successful bidder shall, immediately after the declaration, deposit 25% of
the amount of purchase money/ highest bid which would include EMD amount to the Authorised Officer within 24
Hrs. and in default of such deposit, the property shall forthwith be put to fresh auction/ sale by private treaty. 7) In
case the initial deposit is made as above, the balance amount of the purchaser money payable shall be paid by the
purchaser to the Authorised Officer on or before the 15th day from the date of confirmation of the sale of the
property, exclusive of such day or if the 15th day be a Sunday or other holiday, then on the first office day after the
15th day. 8) In the event of default of any payment within the period mentioned above, the property shall be put to fresh
auction/ sale by private treaty. The deposit including EMD shall stand forfeited by India Shelter Finance Corporation Ltd. and
the defaulting purchaser shall lose all claims to the property. 9) The above sale shall be subject to the final approval of ISFC,
interested parties are requested to verify/confirm the statutory and other dues like Sales/Property tax, Electricity dues, and
society dues, from the respective departments / offices. The Company does not undertake any responsibility of payment of
any dues on the property. 10) TDS of 1%, if any, shall be payable by the highest bidder over the highest declared bid amount.
The payment needs to be deposited by the highest bidder in the PAN of the company and the copy of the challan shall be
11) Sale is strictly subject to the terms and conditions incorporated in this advertisement and into
the prescribed tender form. 12) The successful bidder/purchaser shall bear all stamp duty, registration fees, and incidental
expenses for getting sale certificate registered as applicable as perlaw. 13) The Authorised Officer has the absolute right to
accept or reject the bid or adjourn / postpone / cancel the tender without assigning any reason thereof and also to modify any
terms and conditions of this sale without any prior notice. 14) Interested bidders may contact Mr. Sudhir Tomar at Mob.

30 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice
under section 13(2) with as on date interest and expenses before the date of Auction failing which the property shall be
auctioned and balance dues, if any, will be recovered with interest and cost from you.

For India Shelter Finance Corporation Ltd Authorised officer.
Mr. Sudhir Tomar at Mob. No. + 91 98184 60101
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Debts R Triby | Chandigarh (DRT 2
c ecovery Tribunal Chandigarh | 'l [S] Branch Name | Loan Alc. No. [s%] Branch Name Loan A, No.
1. |Westend 11846900001117 140, |Palel Nagar 18456 100022668
2. |Chandré Chowk | 126267100036001 |50, |Palel Nagar 184568 100022617
'T' TATA cAPITAL HOUSIHG Fl"AHGE LlHITED 3. |Chandmi Chowk | 1262610003589€ |51. |Patel Nagar 18456900000559
g : | 1 1 13
TATA Kadam Marg, Lower Parel, Mumbai - 400013, CIN No, LESIS0MH1991PLO0G00 | |5 |Mehru Place | 130268000080%5 53 [Fitampura 14536400001613
DE MAN D N OTI CE 6. |Nehru Place 13025900008738 |54, |Pilampura 14536 100021697
Boga dh [ h i , . 7. |Mehn Place 13026600027807 |55 |Pitampura 14536100021705
Under Section 13 {2 of the Securfsation and Reconstruction of Financal Assets and Enforcementof Seculty [N P Povmesremen 1302690000644 |56 |Pitampura AE3R100021713
infeest Act, 2002 [*Act”) read with Rule 3 of the Secury Interest (Enforcemen) Rudes, 2002 |*Rules”), o |Nehro Place 1302610189471 |57. |Prampura AEAEENO00340
Whereas the undersigred being the Authonsed Officer of Tata Capital Housing Finance e
Limited (TCHFL) under the Act 2nd in exercise of powers conferred under Section 13 (12) | 10| Menru Place | 13026300006534 [58. [Ptampura 1435600003437
read with Rule 3 of the Rules already issuad detalled Demand Notice dated below under 11. | Nehru Place 13026100189794 158, |Phampura 145356000026 76
Saction 13(2) of the A, calling upon the Bomower sNCo-Bormowen s 1Guarastors) (all : = 3
singularly or together referred 1o “Obligors™yLegal Heirjs)/Legal Representative{s) listed 12, Greater Kallash Il | 13608B00022310 f60. {Piampura 14536400001684
heraunder, to pay the amount mentioned in the respactive Demand Motice, within 60 days 15 | Graater Kaitash 1| 112808800021270 161, IHauz Khas 1980640000323 1
from the date of the respective Mofice, as per defails given below. Copies of the said - - — -
Notices are served by Registerad PostA D, and ase available with the undersigned, andthe | | 14| Greater Kailash || | 13606100075562 [62. [Hauz Khas 19806400003207
said ObligorisiLegal Heir(shLegal Representative(s), may, if they so desire, collectthe | [75 [ Greater Kailash 1| |13606100074425 163, |Hauz Khas 1980640003215
respective copy from the undersigned onany working day during normai office hours. ile izt T | 1306000003451 - ;
In connection with the above, Nofice is hereby given, once again, to the said Obligors) | Greater Kaiiash Il | 13606800003491 |64, [Hauz Khas 1980640000522
-'LEEELHEiF'ﬁ:lﬂr-_EQ? Féhe.prﬁsentaljﬁ_.'etri;}t::pcllaﬁ'f1nTEIt;IE|FL,w11hi|jEﬂtEi€y_5frorn m“ntzr_u:latecﬂhe 17, | Greater Kailash | | 138060000047 27 |65, |Hauz Khas 19806500000539
respective Notice's, the amount indicated herein below against their respective names, T =
tngether with further interest as detailed below from the respective dates mentioned below 18, | Greater Kailash | | 13608900001735 |66. |Hauz Knhas 19806400003256
in column {d} till the date of payment and ! or realisation, read wilh the loan agreement and 19, | Greater Kailash Il | 13808600001768 |67, |Hauz Khas 19R0RINO001149
oiher documentsteritings, i any, executed by the said Obligoefs). As secusity for due = = -
repayment ofthe Inan, the following Secured Asset(s) have been morigaged to TCHFL 20). | Greater Kailash |1 | 13606000002972 {68, |Kundli 2116560000033 1
by the said Obligeris) respectively. _ 21| Greater Kailash Il |13606900003897 {69, [Kundi 2165600000364
Loan Hame of Ooligon s} Legal Tatal Outstanding Due | Date of Demand : -
Aecound Wo,| Heir(s)Legal Representaivels)]  Fs.ason balowDales  [Noflce & NPADate |  [22.| Harol Bagh 13526600020805 |70. | Kundl 2165600000349
9566997 | Mr. Jitender Chaudhary |  As on 17/11/2025, an 17-11-2025 23, | Dwarka 13456600051077 |71, |Kundii 2165600000356
Emgvxﬂ _Eln o w!;ml ﬂ'!‘l}ﬂ- EIIJ.?E-E:E"- m“ﬂ 24, | Dwarka 15456B00046440 |72. [Kundii 21166100004732
rs Geetanjly Jamwa (Rupses Twenty Lak! 112025 -
Alias Geetanjli Seventy Nine Thousand Six £, | Dwarka 1949680005269 173, [Kundl 2166400006577
(Co-Borrower) Hundred Fifteen Only) 26, | Dwarka 15456800048594 |74, |Kundli 21166000000872
EF?‘HEFI?E of the Eiluured Aﬂs?t; { Imgtn;?]gle;mper::ies f Hurtgag;d Properties: 27| Dwarka 15456100054847 |75. | Kiri Nagar 18206800019153
| Piare & Parcels of Residental Flat Mo, B-1 . On 15th Floor, in ower-B, having super e -
area 1063 Sq Ft, Situated af project known 85 "Ratan Pearls”, Constructed on plot no, GH- 28. | Dwarka 13456100054346 |76. |Kirti Nagar 1820400000454
010, Secior -16, Greater Noida (West) Uttar Pradesh, with all commen amenities 29 | Dwarka 15456B00049022 |77, |Kirti Nagar 18206400000793
”1':;‘;"5:':d:::’::”ﬂ““‘“l"'”“m'_‘“"sm | [ [Dvete T5456000000826 |76, |Rajoun Garden | 15805600003508
r. n % on 2211/ . :
We Lagal Hoks (Boermuen &~ | anamoustdl | & 37, [Wialviya Nagar | 1677640008477 |78, |Rajoun Garden | 1580610023426
=i3~“fii|lllﬂ|§|5hﬁvlﬁﬂm DI;:.IEI:EE HHS- ﬂ%?.?lﬂ?:“w 07.11.2025 42, |Malviva Nagar 16776000002459 |80 |Rajour Garden 15806900001432
I. ya Lin sharma rrower/ | (Rupses Eight Lakh : 1 P e
Legal Heir) & Mis Asha Sharma Ningty Seven 33, [Malviya Magar 16776900002442 |81 [Shalimar Bagh 16806800022503
Dig- Late Mr. Maiya Din {Legal Heir) |  Thousand Eight 34_|Malviya Nagar | 167756500000334 {82, | Shalimar Bagh 16806400005124
Hundred Thity Only) | 35.|Malviya Nagar | 1676100047338 |83 [Shalimar Bagn [ 1608800024673
Description of the Secured Assets | Immovable Properties | Mortgaged Properties: fa N TE1000455 : .
Al piece & parcsls of Commercial Space No. F-29. 1st Floor, having Super Ared 36 h'IEll'-'!!F-EI Nagar | 16776100045357 |84. | Shalimar Bagh 16806300023527
measuring 21.83 Sq. Mir i.e. 235 Sq Ft approx. (Covered area 140 sg ft) situsted at 37, [Malviya Nagar 18776100045595 |BS. | Shalimar Bagh 1680680002606
' all LSC, Neh i= o W iti 3 .
Eﬂa;na?:diindt.ml Mall L3C, Nehru Vihar, Delhi-110001., with all commaon amenities 28 Huh!n! 14746600028855 (86 EhaI!mr Bagh 1680RSC0000B05
"with further interest, addhional Interest at the rate as more particularly stated in o H'Jh!n' 1474610004329 187. [Shallmar Bagh 16806800021850
respective Demand Nl?hce-s riatmf:l mentionad ahme.llncrdentefll Exp-ansga. costs, 40, | Rohini 14746B00032924 168, |JANAKPURI 2306560000048
charges etc incurred till the date of payment and/or realization. if the said Obligons) -
shatl {2il to make payment io TCHFL as aforesaid, then TCHFL shall proceed against 41 R':'hf”' 14746800031967 89, |JANAKPUR 23065600000570
the above Secured Assel(s)! Immovable Propertylies) under Section 13(4) of the 42, | Rohini 147456000027 15 190 |JANAKPURI 23065600000596
said Act and the applicable Rules enfirely at the risk of the said Obligor(s)Legal : : -
Heir{s)/ Legal Representative(s) as tothe costs and conseguences. 4 HUh!n' ittt il JMI'_:PUR] £3060000000-68
The 5254 Obigors)Legal HersLegal Represerlatiets)are prohed under he | - 4 [Fofin TATASG00001394 |92, [Paschim Vinar | 15988800023307
said Act to Iransfer the aforesald Secured Asselis)/immovable Property(ies), | 45 TRohini 1474560000234 |93, |Paschim Vihar | 1596800026687
whether by way of sale, lease or otherwise without the prior written consent of : .
TCHFL. Any person who contravenes or abets contravention of the provisions of the 46, | Rohini 14745600002830 154 {Paschim Vihar 1596360000285
Efn[u ?drgaﬂﬁgﬂr:"ﬁ ;fé?mﬂﬂt‘rer shall be liable for imprisonment andfor penalty as.| 147 [Patel Nagar 18456000000823 |95. |Delhi | Punjaki Bagh | 16786900003548
: 48, | Patel Nagar 18456900000930
DATE - 26-11-2025, Sd- Authorised Officer kol _
PLACE :- GREATER NOIDA, DELHI For TATA CAPITAL HOUSING FINANCELIMITED | | Tieee: bEN! Db et ]
epaper.flnanc:aiexpres&.-cnn". & New Delhi o0 ©




